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Houses FOR COLLIERY LABOURERS IN
CHANDA DISTRICT

4837. SHRI K. M. KOUSHIK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any houses have been
constructed for the colliery labourers
of Ballarpur, Shasti, Hindustan Lal-
peth, Ryotwari, Majri and Ghugus in
Chanda District;
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(b) if so, how many; and

(c). if not, the reasons for not cons-
tructing them, so far?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Two statements
showing Colliery-wise position in res-
pect of Chanda Coalfield relating to
New and Low Cost Housing Schemes
are laid on the Table of House. [Pluced
in Library. Sce No. LT-1820/68].

(¢) The main difficulty in imple-
menting the Housing Schemes in
Chanda Coalfield was the leasing out
of the land to the Coal Mines Labour
Housing Board by the Colliery Own-
ers for the prescribed period of 40
years as the Mining Leases granted
by the State Government to the col-
liery owners is for a period of 30 years
and some portion of those Mining
Leases have already expired in res-
pect of most of the coliieries. The
matter has been taken up with the
State Government of Maharashtra.

VIOLATION OF LABOUR LAWS IN
COLLIERIES

4838. SHRI B. K. DASCHOW-
DHURY : Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to refer to the reply given to
Unstarred Question No. 10297 on the
9th May, 1968 and state:

(a) whether the information regard-
ing the violation of Labour Laws in
Collieries has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF LABOUR

AND REHABILITATION (SHRI
HATHI): (a) Yes.
(b) The details are given in the

Statement laid on the table of the
House. |Placed in Library. Sec No.
[.T-1821/68]

(c) Does not arise.





